FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF AMAR SEEDS PRIVATE LIMITED

RELEVANT PARTICULARS

. |Name of corporate debtor Amar Seeds Private Limited

)

. |Date of incorporation of corporate debtor (03 August, 2001

w

. | Authority under which corporate debtor is| RoC- Pune
incorporated/registered

IS

. | Corporate Identity No./Limited Liability U01135PN2001PTC016367
Identification No.of corporate debtor

5. | Address of the registered office and principal |S No. 1182/1/2/F, F. C. Road, Vidyarthi Samati,
office (if any) of corporate debtor Near HDFC Bank, Shivaji Nagar , Pune,
Maharashtra, India - 411005
6. |Insolvency commencement date in 297 April, 2026

respect of corporate debtor

| Estimated date of closure of insolvency  |26" October, 2026
resolution process

-

8. |Name and registration number of the in | Authorized Signatory: SABBANI MARUTHI
solvency professional acting as interim | RSDS Advisory & Restructuring LLP
resolution professional IBBI/IPE-0176/IPA-2/2025-26/50098
Mobile:+91 7207315606

9. | Address and e-mailof the interim resolution | Address: Eighth Floor, 1807, Godrej Garden
professional, as registered with the Board City ,Behind Nirma University, Jagatpur Village,
,Ahmedabad, Gujarat

Email: ravindra1960_goyal@yahoo.co.in

10. |Address and e-mail to be used for Email: IP@QAMARSEEDSCIRP.COM
correspondence with the interim Address: New Mhada Ews Towers, Block 3C
resolution professional Flat no 303 ,Bangurnagar Goregaon(W),

Mumbai Suburban, Maharashtra ,400104
11.| Last date for submission of claims 13" May 2026

12. | Classes of creditors, if any, under clause (b) of | Name the class(es): Not Applicable
sub-section (6A) of section 21,ascertained
by the interim resolution professional

13. | Names of Insolvency Professionals identified  |Not Applicable
to act as Authorised Representative of creditors
in a class (Three names for each class)

14. | Relevant Forms and Web link:
Det,alilg |0f atuthorized representatives are | https://ibbi.gov.in/en/home/downloads
available at:

Notice is hereby given that the National Company Law Tribunal vide ~ C.P.(IB)/767(MB)2025
dated 29" April, 2026 has ordered the commencement of a corporate insolvency resolution
process of Amar Seeds Private Limited on 29" April, 2026.

The creditors of Amar Seeds Private Limited, are hereby called upon to submit their claims with
proof on or before 13" May 2026 to the interim resolution professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Date: 01.05.2026 Authorized Signatory: SABBANI MARUTHI
Place: Mumbai RSDS Advisory & Restructuring LLP
IBBI/IPE-0176/IPA-2/2025-26/50098

Mobile:+91 7207315606
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(National Academy of Music, Dance and Drama) RELEVANT PARTICULARS

Autonomous Body of the Ministry of Culture, Government of India 1. [Name of corporate deblor Amar Seeds Private Limited

N

. |Date of incorporation of corporate debtor {03 August, 2001

w

. | Authority under which corporate debtor is| RoC- Pune
incorporated/registered

~

. { Corporate Identity No./Limited Liability U01135PN2001PTC016367
Identification No.of corporate debtor

5. | Address of the registered office and principal |S No. 1182/1/2/F, F. C. Road, Vidyarthi Samati,
\}l office (if any) of corporate debtor Near HDFC Bank, Shivaji Nagar , Pune,
1} Maharashtra, India - 411005
6. |Insolvency commencement date in 29" April, 2026

respect of corporate debtor

.| Estimated date of closure of insolvency |26" October, 2026
resolution process

~

nternational Fund for Cultural Diversity
17th Edition

8. |Name and registration number of the in [Authorized Signatory: SABBANI MARUTHI
solvency professional acting as interim |RSDS Advisory & Restructuring LLP
resolution professional IBBI/IPE-0176/IPA-2/2025-26/50098
Mobile:+91 7207315606
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preneurship support, and strengthening cultural industries — - -
12. | Classes of creditors, if any, under clause (b) of | Name the class(es): Not Applicable

sub-section (6A) of section 21,ascertained

ding: Up to USD 100,000 by the interim resolution professional
ition: 12—24 months 13. | Names of Insolvency Professionals identified ~ |Not Applicable
. . . . to act as Authorised Representative of creditors
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Notice is hereby given that the National Company Law Tribunal vide ~C.P.(IB)/767(MB)2025
dated 29" April, 2026 has ordered the commencement of a corporate insolvency resolution
process of Amar Seeds Private Limited on 29" April, 2026.

The creditors of Amar Seeds Private Limited, are hereby called upon to submit their claims with
proof on or before 13" May 2026 to the interim resolution professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Submission offalse or misleading proofs of claim shall attract penalties. sdl

Date: 01.05.2026 Authorized Signatory: SABBANI MARUTHI
Place: Mumbai RSDS Advisory & Restructuring LLP
IBBI/IPE-0176/IPA-2/2025-26/50098

Mobile:+91 7207315606
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JLIC HFL LIC HOUSING FINANCE LIMITED

USING FINANCE LTD 4™ Floor, Jeevan Prakash Building, P M Road, Fort, Mumbai - 400 001
POSSESSION NOTICE (for Immovable property)

as, The undersigned being the authorized officer of LIC HOUSING FINANCE LTD., the Securitization & Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002(No.54 of 2002)
 exercise of powers conferred under section 13(2) read with rule 9 of the security interest (Enforcement) Rules, 2002, issued the demand notice calling upon the following borrowers, to repay the
t being mentioned against their names.

Maharashtra Regional & Town Planr
Act, 1966.

@® Notice under section 37 (1AA) read
directives under section 154 of the said /

® Proposed modification in Regulation 32 o
Development Control and Promc
Regulations-2034 of Greater Mumbai.

GOVERNMENT OF MAHARASHTRA
Urban Development Department,
Mantralaya, Mumbai 400 032.
Dated :- 10th April, 2025.

NOTICE

No.TPB-4326/410/CR-35/2026/UD-11

Whereas, the Municipal Corporation of Greater Mumbai is the Planning Authority for the area withir
jurisdiction (hereinafter referred to as “the said Corporation”) as per the provision of Maharashtra Regional
Town Planning Act, 1966 (hereinafter referred to as “the said Act”).

And Whereas, in exercise of the powers conferred by sub Section (1) of Section 31 of the said Act, the S
Government vide Notification No.TPB-4317/629/CR-118/2017/DP/UD-11, Dt. 08/05/2018 (hereinafter refe
to as “the said Notification”) has accorded sanction to the Draft Development Plan-2034 of Greater Mur
along with the Development Control and Promotion Regulations -2034 for Greater Mumbai (hereinafter refe
to as “the said Regulations”) with modifications shown in SCHEDULE-A appended to the said Notificz
excluding the substantial modifications as shown in SCHEDULE-B appended to the said Notification.
whereas, Government has issued corrigendum of even number dt. 22nd June, 2018; And whereas, there:
Government has issued a Corrigendum and Addendum of even number dt. 29th June, 2018 to the
Notification, which is published in Government Gazette dt. 30th June, 2018; And whereas, the said Regulat
have come into force from 1/09/2018; And whereas, the Government of Maharashtra vide Notificatior
21/09/2018 has sanctioned EP-1 to EP-168 (Excluding certain EP and provisions which were ke
abeyance) in the said Regulation; And whereas, the Government of Maharashtra vide Notificatior
12/11/2018 has issued corrigendum in respect of some typographical errors and mistakes and also to cl.
and co-relate certain provisions of said Regulations for its proper interpretation;

And whereas, Regulation 32 stipulate about ‘Transferable Development Rights’ (hereinafter referred t
“TDR”) and as per Table 12-A of Regulation 32 (4.1.1), in case of voluntary transfer of land under DP r
Reservation to the said Corporation, TDR is permissible up to 2.5 times or 2 times the area of land tc
transferred for Mumbai City and Mumbai Suburban area respectively; And whereas, it is further provi
therein that, the quantum of TDR generated for D.P. Road/ reservation in CRZ/BDP/HTHS/Low Density Z
Hazardous Zone/ Special Development Zone (SDZ) areas or in areas which have some natural or |
impediment or constraint on construction or development etc. shall be 50% of normal TDR generatec
prescribed in Table 12 A of these Regulations (hereinafter referred to as “the said provision”);

And whereas, Government in Urban Development Department has received a letter dated 15/12/2025
the said Corporation (hereinafter referred to as “the said letter”) wherein it is stated that, “the propc
alignment of coastal road falls under SDZ/Natural Area. Also, the sewerage pumping stations are situate
SDZ/ Natural or legal impediment or constraint on construction or development/CRZ. The private land ow
whose land parcel gets affected in such major infrastructure projects and falls in SDZ/ Natural or |
impediment or constraint on construction or development/CRZ are not inclined to handover the land in lie
TDR benefit of 50% of normal TDR generated as per the provisions of DCPR-2034 and Further it is obsel
that they seek option of monetary compensation. Further it is stated that, by past experience, it is seen thai
monetary acquisition cases takes considerable amount of time and further during the declaration of awar
the Collector, the award amount value generally gets enhanced, which ultimately creates huge financial bur
on Corporation. Also compulsory acquisition under LARR Act. 2013 is time consuming, whereas the acquis
in lieu of TDR can be completed faster on verification of title and other documents.” And Whereas, in vie
the above, it is requested by the said Corporation that, the lands under SDZ/No Development Zone (N
which are specifically affected by major infrastructure projects for development of Road such as Coastal r
Sewerage, non-buildable reservations such as Storm water (SWD), public reservations i.e. playgro
garden/park, open spaces are to be considered for acquisition in lieu of TDR as per Table 12-A in Sub-cle
4.1.1 of Regulation 32 of said regulations i.e. without decreasing the quantum of TDR and has requeste
give appropriate directions regarding the same;

And whereas, in view of the above said facts and in order to make speedy and effective implementatic
major infrastructure projects such as Coastal Road, the Government in Urban Development Department |
the opinion that, the request made by the said Corporation is considerable. However, blanket applicatio
such incentives in NDZ/SDZ areas may adversely affect TDR market and it may also have unintended
adverse consequences on such zones which cannot be denied and considering this, in the public interest,
expedient to modify the said Regulations to add new proviso in Regulation 32 of the said Regulation:
specifically described in the Schedule attached herewith (hereinafter referred to as “the Propc
Modification”);

Now, therefore, after considering the above facts and circumstances and in exercise of the powers confe
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